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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
RA No.56/2002 in OA No.947/2001
New Dalhi, this amd— day ofﬁ@pyﬁ%i/zooz

Hon’'ble Shri M.P. Singh, Member(A)
Hon'ble Shri Shankser Raju, Member{dJ)

Mohinder Kumar ' - Applicant

versus

ijnion of India, through
Secretary, Deptt. of Posts
M/Communications, New Delhi -

1 CC

Respondsnt
(By Shri H.K. Gangwani, Advocate)

ORDER(in circulation)
Shri M,P. Singh, Membsr(A)

This Review Application is filed on behalf of the
Union of 1India sssking review of the judgement datsd
27.8.2001 in OA Nc.3947/2001 on the gfound that OM dated
issusd by Ministry of Finance pertaining to
rates of DA to suspended officials on pre-revised scals
was not brought to ths notice of the Tribunal

inadvertantly when the matter was heard finally. Revisw

applicants further state that ruls position of the

.department has not been discusssd in OA No0.2643/93 on

which the original applicant had placed rsliancs,

2. It would be pertinsnt to feiterate in this connection
that the aforesaid OA was disposed OF, following the
raﬁ?o arri?edgat in OA 2643/9% (supra) which itself was a
follow-up of abex court’s judement 1in Umsesh Chandra

UCTI (1933) 24 ATC 243 which was binding on
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us, with ths directions to the respondents to rs
pay of - the original applicant in terms of 5th Pay
Commission’s recommendations and to review applicant’s

cass with regard to enhancement of subsistence allowancs
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by passing a speaking and reaonad order within three
months, Therefore, instead of filing the present RA,

not come within the four corners of
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1 CPC, the review applicant should have carried ocut tha
aforesaid direction within the stiulatsed period. In this
view of the mattar, the present RA needs to be rejscted

and we do so accordingly.
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(Shank;r Raju) (M.P." Singh)
Member{dJ) Member(A)
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